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IN THE CENTRAL ADMIN ISTRAT IVE TR IBUNAL
PRINCIPAL BENCH: NEJ DELHT

C.A. No. 1813/95

New Delhi this the 2Jth cay of Septenbor 1995

Hon'ble Shri A.V.Haricasan, Vice-Chairman (3,

Hon'ble Shri R.K.Ahooja, Member (A)

Rishipal
r/e B=5/260 Panchuyati Colony
Delhi-110094,
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(Advocate By: Shri Kirpa) Sinaoh)

Versys
Union of India through
Q&m E.M.0jha, Director of Audit,
%'”; Central Revenue-l,

HHew Delhi,

ces Respondant,

ORDER (Oral)

Hor'hle Shri A.V.Haridasan, Vice-Chairman (3)

Learned Counsel for the applicant wizkno ts
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withdray. this application, Permission ie Jrartaod,

The application is dismissed gs withdraun.
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& (R.K,&ho0ja, (R.Y.Horidaza-®

Vice-Cheairmsen (2,




